
JSTEREQ, 

CENTRAL ADMINISTRATIVE TRISIJIJAL :. 	
BANGALORE BENCH 

Commercj.aj Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 
* 14JUN1985 

REVIEW APPLICATION NOs 	 52 toS4 

IN APPLIrt 	1009, 1027 & 1028/87(F) 

- ---------------J 
Res pÔndent () 

Shri V. Moorthy 	 V/s 	The DireCtoD, Mate?ologjcal Centre, HAL & 3 Ore To 

1.•  Shri V. Moorthy 
F. B. 52:, HAL Quarters 
Vimanapura P.O. 
Bangalore - 560 017 

2. Dr P1.5, Nagaaje 
Advocate 
35 (Above Hotel Swageth) 
1st MaL, Candhinegar 
Bangalore - 560 009 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find encl
Z. osed herewith the copy of 

passed by this Tribunal in the above Rsview 
,, 

\: 	\ 

 

UpuTY, REGISTRAR tool : As abo 	
/ 	(JUDICIAL) 



BEFORE THE CETrRAL ADMIMISTRAT IV! TRIBUL 
PA3AL0RE BENCH:BANGALORE 

DATED THIS THE MIMETH DAY OF JUNE, 1988 

Present: Hon'ble Shri Justice K.S. Puttaswarny .. ViceCha1xman 

Hon'ble Shri L.H.A. Rgo 	 .. Member (A) 

AF-VIEW  APPLICAflOM tIOs . 52 TO 54/1988  

Shri V. Murthy 
Ex—Scjentjfjc Assistant 
Hindustan Aeronautics Ltd. 
Vimanapura 
Banga1ore.j7 
(Dr. M.S. Magaraja, Adovate) 

Vs. 
The Director 
Meterological Centre 
Hindustan Aeronautics Ltd., 
Bangalore - 17. 

The Regional Director 
Regional Meteorological Centre 
College Road, 
Madras-6. 

The Pay and Accounts Officer 
Indian Meterological Department 
College Road 
Madras-6. 

The Director General 
Meterologica). Deartment 
Mausam Bhavan 
Lodi Road 
New Delhj.flO 003. 

.. Applicant 

.. Respondents 

- 	 These applications having come up 

for hearing before this Tribunal today, Hon'ble Vice 

Chairman, made the following: 

tz 	 flD ER 

Y 	
\ 	 We have he'ard Dr. M.S. Nagaraja, 

arned counsel for the applicant. 

2. 	 In these applications made under 
Section 22(3) of the Administrative Tribunals Act, ('Act'), 

- 	

. • .. 2/-. 



1985, the applicant has sought for a review of 

our order made on 23.3..188 1rA. Mos. 1009 

1027 and 1028 of 1987. 

In his original applications, 

the applicant while seeking for diverse reliefs 

had claimed interest on the delayed payments. 

On 23.3,1988 we accepted the substantial claims 

of the applicant however disallowing his claim 

for interest. Aggrieved by the disallowance 

of interest claim .only the applicant had 

sought for a review of 'our order to that extent 

only. 	 "I  

In paragraphs 12 to 14 of our 

order, we have dealt with the claim of the applicant 

for interest and we have negatived the same for 

the reasons stated in ,' our order. Even assuming that 

every one of the reasons stated by us are not 

sound or correct then,,' also, the same will not 

constitute an error a,parent on the face of the 

record to justify a review under Section 22(3) (f) 

of the Act read with 0.47 LI of the C.P.C. 

On tht%view, these applications for 

/
zr-

review are liable to be rejected. We, therefore, 

/ reject these applications at the admission stage, \ 	J 
without notices to the respondents. ,  

7 	
VICE 	 MB (A
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CE'Ta\I DMN T-A yE TEUNA. 
- 	 ' L1/Ai"JGALOi 


